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STATEMENT OF OBJECTS AND REASONS

The evil of politieal defections has heen n matter of national concern.
I£ iLis mot cambated, i de Jikels to underming the very foundations of
our demuergey nad the principles which sustain it. With this object, an
assurance was given in the Address by the President to Parliament that
the Government intended to introduce in the current session of Parlia-
ment an anti-defection Bill.  This Bill is meant Tor oitlawiag defection
and fulfilling the above assurance.

2. The Bill geeks to amend the Conslitution to provide that un clected
member of Parliament or a State Legislature, who has been elected as
a candidate set up hy a polilical party and a nominated member of Par-
liament or a State Legislaturc who is a member of a political party at
the time he takes his seat or who becomes a member of a political party
within six months after he takes his seate would bhe disqualified on the
ground of defection if he voluntarily relinguishes  his memnbership  of
such political party or votes or abstains from voting in such MTouse con-
trary to any direction of such party or is expelled frowmn such party. An
independent member of Parliament or a State Legislature shall also be
disqualified il he joins any political party after his election. A nominated
member of Parliament or 2 State Legislature who is not a member of a
political party at the time of his niomination and who has not hecome a
memmber of any political party before the expiry of six monthy fram the
date on which he takes his seal shall be disqualificd it he  joines  any
pulitical parly after the expiry of the said period of six moaths The Tl
also makes suitable provisions with respect to aplits in, and mergers of,
political parties. A special provision has been includad in the Bill 1o
enable a pcrson who has been elecled as the presiding officer of 3 House
10 scver his connections with hig political party. The question as to
whether a member of a Touse of Parliament or Stale Legislature has
become subject to the proposed disqualification will be determined by
the presiding officer of the Housc:; where the guestion is with reference
to the presiding officer himself, it will be decided by a member of the
House elected by the House in that behalf.

3. The Bill seeks o schieve the above objects,
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